l’} Oml Answers

SHRI N.K.P. SALVE' : The entire
premise and. the conglusion of the
question is non-existent. Therefore, the
question does not arise. I do not have
to add.anything more to what I have
stated.

SHRI NIREN GHOSH:- : He does
not satisfy the House. He is unfit to
become a Minister.

SHRI N.K.P. SALVE : The premisc
in the question are unreal and umtrue;
they do not exist. Therefore, the ques-
tion does not arise.

SHRI SATYASADHAN CHAKRA-
BORTY : I do not understand how the
question can be unreal and untrue...
(Interruptions)

PROF. MADHU DANDAVATE
He will deny your cxistence also.

SHRI K. MAYATHEVAR : For
the last three years the Government of
India has banned the registration of
new re-rolling mills because the existing
units are sufficient to meet the demands.
Now scrap is available in large quan-
tities in India. Apart from that, it is
also being imported. In veew of the
large availability of billets and scrap,
indigenously and also from imports,
will the Government re-consider the
banning of registration of re-rolling
mills in Tamil Nadu and other parts of
the country ?

SHRI N.K.P. SALVE : The Hon.
Member is on the question of registra-
tion of re-rolling mills whereas the main
question relates to the Alloy Steel
Plant, Durgapur, where certain pro-
blems have been created which affect the
employment of workers. I submit that
his question is cntircly outside the
scope. If he wants me to answer scrio-
usly his question, I require notice.

SHRI S.T. QUADRI : Sir, the steel
industry in the country is in a crisis and
last year the working results of the
plants under the Steel- Authority of
India were bad. They have sustained a
loss of Rs. 103 crores. Onc of the rea-

sons for- the less has been interpreted-
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as. liberalised: impert: policy adopted
last year.

Mr. Speaker, Sir, the Minister in
his reply has-mentioned that the import
of only those-items of alloy steel inclu-
ding stainless stcel are allowed which
are not available indigenously. If libe-
ralised import is not the reasen for
accumaulation of stocks in Alloy Steel
Plant, what are the other reasons for
the non-satisfactory performance ? What
arc the reasons for the market position
being changed ? Will the Minister give
his candid views in this matter ?

SHRI N.K.P. SALVE : So far as
liberalised imports arc concerned, we

monitor the entire imports very strictly,

whereas I submiited earlier, there is a
conflict of interests between the consu-
mers here and the manufacturers. We
do our best  to ensure by two-fold res-
trictions which we impose—actual res-
trictions on imports, secondly fiscal
measure of raising the tariff, so that
the import does not become very attrac-
tive.

So far as the failurc of SAIL is
concerned, I respectfully submit that I
will need notice for that.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI P. VENKATASUB-

BAIAH) : (a) A statement is laid on
the Tablc of the House.

(b) None.

(¢c) Challans in threc cases have
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already been filed in the courts and are
pending trial. The other cases are under
investigation.

(d) Instructions have becen issued to
the concerned authorities to expedite
investigation in the rcmaining cases and
to ensurc expeditious trial in courts.

(c) Cases ar¢ handed over to the
C.B.1. when considered necessary in the
interest of investigation. The investiga-
tion of one of these cases has been
transferred to the C.B.L. this year.

(f) Investigations so far conducted
into dowry decath cases indicate that
dcaths had taken place duc to harass-
ment on account of dowry. Giving and
taking of dowry is a social cvil and
strong public opinion has to be created
against it.  Government arc scriously
concerned with this problem and in
order to cnsure speedy investigation
and to provide morc deterrent punish-
ment, amendments in the Dowry Prohi-
bition Act, the LP.C. the Cr. P.C.
and the Evidence Act arc¢ being made.

Statement

During the last six months, 23 dowry death cases were reported to the Delhi
Police. The month-wise break-up is indicated below :—

MONTH U/s 302 IPC U/s 306 IPC
January - —_ —
February 2 1
March 1 3
April 1 3
May 3 4
June 1 4
=
Total 8 15
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SHRI P. VENKATASUBBAIAH :
Sir, I have given the cases that have
been registered and investigations that
have taken place, and I have also given
the break-up of these cases.

The number of cases reported under Section 302

(Murder) ..8
Cases under Section 306—abetement to suicide : ...15
Total ...23 cases
Number of cases arrested ..39
Challans filed .3

Pending investigation

...20 (Including one Trans-
ferred to CBI)

This is the break-up of the cases and
as I have already pointed out, we our-
selves arc not happy with the procedure
that is being adopted.

Scveral cases are being reported and
we are making all our cfforts to sec
that spcedy trial is brought and the
culprits arc brought to book. Whatever
is possiblc is being dcne and 1 may tell
thec Hon. House that the Government
1s sericusly contemplating to amend
several criminal procedure codes to
make it more deterrcnt and to see that
deterrent punishment is being given to
them.
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SHRI P. VENKATASUBBAIAH :
We go by the fact— the reports that are
being made. (Interruptions)
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MR. SPEAKER : {He ‘wants 'a com-
parison. Is there any discrepancy
between the reported cases in the press
and actually reperted in the -police
stations? How has this discrepancy
‘¢ome about? Arc you ready to find out
why is 1t so?

SHRI P. VENKATASUBBAIAH :
"We will certainly find out. T may also
tell you that we have initiated action to
plug the Joopholes in thc existing legis-
lation dealing with dowry ‘and rape
cases in order to make them more effec-
tive and stringent. The Dowry Prohi-
bition Act 1961 as it exists has :not
proved to be cffective. The Dowry
Prohibition Amendmeént Bill is presently
pending before Parliament,

I may enumerate the various actions
that are being taken by amending
various codes. I may inform in this
connection that the Criminal Law
Amcndment Bill 1980 as reported by
the Joint Sclect Committee to make the
law more stringent will be considered n
the current scssion of  Parliament.
(Interruptions)

MR. SPEAKER : Mr. Ghosh, he
has agreed to that.

(caaeTa)
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SHRI P. VENKATASUBBATHA : |
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‘he has to answer.
'Minister has said is not a matter of

'He has said about the Bill.
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have ‘been enumerating the wvarious
measures that are being taken by the
Government. He has been mentioning
about the research—with regard to the
causcs of dowry deaths and all that, It
is one of the main points that the
Government will undertake to go mto

‘the matters that causes dowry deaths.

We are constraincd because there are
some loapholes in the existing laws. We
want to amend and bring some “suitable
amendments to sce that loopholes are
plugged. The Bill for the amendment of
the Code of Criminal Proccdure and the
Indian Evidence Act to deal with cases
of cruelty to married women and dowry
death is proposed to be introduced in
Parliament during the Monsoon Session.
1t is proposced to make additional pro-
vision in the Indian Penal Code to
punish the husband or the relative of
the husband of the women who subjects

“her to cruelty with imprisonment for

a term which may extend to three
years and fine. Cruelty is being so
defined as to include harassment on
account of dowry. The offence will be
cognisable and non- bailable. Tt is also
proposed in the Evidence Act to permit
the court to presume abetment of
husband or relative of husband to
suicide of woman in certain cases.

So, thesce arc the amendments which
arc being proposcd to make it more
stringent.  Some of these loopholes of
the existing acts are being plugged by
taking these administrative actions.

DR. SUBRAMANIAM SWAMY : It

11s now well established that there has

been an increasc in dowry dcaths over the
last three years specially and the
Minister has really not given any satis-
faction. (Interruptions)

‘The Minister will answer. ‘I wish
you to become Minister. But right now
Now, whatever the

‘'satisfaction and it is not a new thing.

It has
already come in the newspaper. It is now

‘known that the predominance of sué¢h

crimes are in the middle class. In
lower classes, in fact, the dowry is in
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e oppositc way. In upper-classes,

the ineidence is'low

SHRI E. BALANANDAN : It is
not coming in the Press.

DR. SUBRAMANIAM SWAMY

Even in China, there are lotsiof dowry
deaths. (Interruptions)

AN HON. MEMBER : In America
also. (Interruptions)

MR. SPEAKER : He has got first-
hand knowledge.

(Interruptions)

SHR1 MADHAVRAOQO SCINDIA
“This is not an issue to laugh at it.

DR. SUBRAMANIAM SWAMY :
‘These Marxists make everything into a
‘chass conflict.

The Minister has talked about the
strong public opinion etc., etc. It is
finc. But that is not being done, I
would like to know whether the
Government is aware that many judges
of High Courts and even the Supreme
Court have said that therc should be
death penalty for this and that would
be a deterrent action. This should be
put into special tribunals. This has to
be taken on a warfooting. *Only then,
this matter can be resolved. Otherwise,
in this way letting the policc to take
‘their own timec in registering ‘a case, I
am afraid, this problem will continue
-and an increase has taken place due to
you people coming to power and this
‘will continue as long as you are in
power unless you bring in a special
tribunal.

SHRI P. VENKATASUBBAIAH :
Mr. Subramaniam Swamy has raised
certain points which have been expres-
sed by the courts with regard to setting
wp of tribunals. We have already
submitted to this ‘House that this is a
very serious matter and this has to be
tack led very effectively.

'DR. SUBRAMANIAM SWAMY :
This ‘s ‘mot ‘my question, -I asked:a
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specific question: "Has it-come to your
knowledge that even judges of Supréme
ICourt-dnd High'Courts have said ‘that
‘you must have a deterrent punishmeént
like death pedalty? Will you ‘consider
a tribunal to be set up for deciding
ithese cases? “You are doing 'as'if this
is ‘a matter that can be resolved'by
-itself and -your own Government 'is

‘showing a streak of social censervatism
‘which I am surprised to find.

THE 'MINISTER OF HOME AFF-
AIRS (S8HRI P.C. SETHI) : There are
cases under the dowry which ‘are
registercd under Section 302. It is for
the courts to give either life imprison-
ment or decath penalty as they like.
(Interruptions)

MR. SPEAKER : What 1 find is
all-round the House, there is quite an
eagerness towards this Question. We
‘shall then have 2 half-en-hour discus-
sion on this.

SOME HON. MEMBERS : Yes.

Memorandum for Freight Equalisation
for Raw Materials

e

¥45. SHRI SATYASADHAN
CHAKRABORTY :

PROF. RUPCHAND PAL :

Will the Minister of PLANNING
be pleased to lay a statement showing :

ta) whether Government have re-
ceived a memorandum from Members
of Parliament regarding freight equali-
sation policy for all basic industrial
raw materials;

(b) if so, the salient features of -the
said memorandum; and

(e the reaction of Government
thereto?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) Yes, Sir.

(b) It was suggested in the Memo-
randum that -either -all ‘basic raw





